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‘ TRIBUNAL ADDITIONAL BENCH,
BANGALORE
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None present Ifur the dpplieant.
Shri M,Vasudeva Rac, learned counsel
present for respondents, Shri Vasudeva
Rao informs us that the applicant died
on 12.8,1986 and that, thsrefore, this
sppliecation no longer survives for
consideration. The application is,
therefore, dismissed,
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